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" Between g Daﬁedz 29,9,1992,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD,
|| 0+A.NO. 865 of 1992, ll

Pe.Srinivasa Rao, < see Applicant e
d And

le Indian council of Agricultural Research, Krlshi;ﬂBhavan, New Delhi
represented by its Director General, .~

2. The Director, Central Researdgh Instutite for Dryland Agrzculture

‘(ICAR), Santoshnagar, Hyds~"

I
3e he Senior Administrative Officer, Central Research Institute for
Dryland Agriculture (ICAR), Sabtoshnagar, Hyd. . ;
Ij . cne - Regpondentso
Counsel for the Applicants : Sri. G.Bikshapathy
Courisel for the Respondents s Sri. — |
I ,
CORAM 3 T
S Hon'ble Mr, R.Balasubramanian, Administrative Member
ﬂ Hon'ble Mrs CeJs ROy, Judicial Member -

The Tribunal made the following order:- “r’

: O.Re865/92 is moved as a lunch motion:Vide orders dated
12.5.1989 the applicant was promoted from S1 to S2 grade and again by

alter by TAEIr oTaeP 6A%0w cIsSealot 26 1.1.87. 1.1i88. 1.1.89, The: Ther
for Dryland Agriculture, Hyderabad quoting a letter dated 27, 8.1991
of the council reverted the applicant to the pay scale of 2200~4000
and 'that too Wee.fs 1.1.86, It is further stated in'the letter that

the -quantum of recovery is being worked out for refu?d.

]
Heard Mr, Bikshapathi, for the applicant, The respondentg
were not present, “
A 3o g&a(r‘
TR R

the opération £ %Pe impugned letter F,No.l=i&{20;/90 g5ty ddtEa
issued by thé%%eﬁ&aai Administrative Officer, This interim order will

be in force till 13,10,1992, List the case for further%r 8 12.10,1992
LlSt the case on 12 10 1992 for counter by the respondents

Deﬁﬁ%ﬁfggaié§%;5;§g?¢y

u,
!
Copy TOse I
Director General, Indian Council of Agricultural Research, Krishi
Bhavan, New Delhi-l, i
2. The Director, Central Research Institute for Dryland Agriculture
(ICAR), Santoshnagar, Hyd=659,
3, The Senior Administrative Officer, Central Research Institute for
- Dryland Agriculture(ICaR), Santoshnagar, Hyd=659.
4, One copy to Sri, G,Bikshapathy, advocate, CAT, Hyd.
5« ©One copy to Sri, Addl, CGSC, CAT, Hyd.
6e One spare COpPYa "

R Sm'/ -

order dated 13,6.1989 the respondents fixed the pay of the applicant E
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o P T ESTan i
TYPED BY COMPARED BY / .
CHECKED BY APPROVED BY ' |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL *
HYDERABAD BENCH :

TR
‘THE HON'BLE M‘S\ - |'
. aND . . ‘
. . , : . ’
THE HON'BLE MR.,R.BALASUBRAMANIAN:M(Z):
' ) E
_ |
THE HON'*BLE MR.T.CHANL ¢ REDDY:
7 AND |
"THE HON'BLE Mk.C.,J. ROY 3 MEMBEK (.J)
. |
Qs/q/
-Dateds a-/qt 1992
, ' |
— | | |
. . . : N ) - .
ORDER / JUIGHMENT —~ ° | .
|
" R.AsACTHT/MIETNG
I 1 s
C.A.No., . g €<t .
T.A.No, . (W )
#_#ﬂAdmiffed and interim directioﬁs
. issued
PR ) .
Allowed.

|
Dispoked of with directions |
Dismisged 7 ' ' !
d as withdrawn

- Dismisseéd for default
M.A.Urdered / Ee jected

No orderg as to costs,
. \ _
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